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< feett, 16 S, 2017

ar.a . 471(3).—F0T aEEFR TE 9T R Ata=E, 2013 (2013 T 20) F ey 39 Fi 39-
1T (2) @ (@) & A1 q15q IT-6TT (1) TR T SR FT TINT Fd g0 HeATed qioie (494, 2015
H "erred e & forg Aeferiad e aardt g, staiq—
1. Tiereq a7 3T TH.—(1) =7 =T &7 "iereq 9| qedred e (Fereae) [,
2017 gl
(2) ¥ TISTIT Ik T shl AT T Teed gl
2. TeATE e =t & e 5 8 su-Fam (2) F e e fRetorfea su-fFaw warn
STTOAT ST —
“(2) TTUF TFA | T ALNh F TS I 0l GraeT gt ATl it &, Hiega
TTHIUT =11 ST TSF THAGAT BT 3 TheAl & THE ATl &1 ATTATH o6 TATS & (o7
FAT TEART GIT AT (Q9T-[<9t 3 SAqA S HAT SAUTET gl TS TohT 6 oy
Feaiohd THISHT T gl AT ITANT FT THAT 31T FaeT HaTad 6ol 6 qTAhl A7 af

ST €T g’

[T, . 1-6/2009-25F (THETH)]

st T, |96 9=

femqur « g srfeg=aT aran[. 743(3), T 30 Adaw, 2015 FRT ARG F TSI, ST 9 A,
gue 3, GUS-LTIT (i) H T < o
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MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(Department of School Education and Literacy)

NOTIFICATION
New Delhi, the 16th May, 2017
G.S.R. 471(E).— In exercise of the powers conferred by sub-section (1) read with clause (b) of sub-section (2)
of section 39 of the National Food Security Act, 2013 (20 of 2013), the Central Government hereby makes the following

rules to amend the Mid-Day Meal Rules, 2015, namely:—

1. Short title and commencement.—(1) These rules may be called the Mid-Day Meal (Amendment) Rules,
2017.

(2) They come into force on the date of their publication in the Official Gazette.

2. Inthe Mid-Day Meal rules, in Rule 5, for sub-rule (2), the following sub-rule shall be substituted, namely:-
“(2) Every school shall have the facility for cooking meal in hygienic manner and the schools in urban
areas and in identified rural areas which have good road connectivity and viable cluster of schools, for the
purpose of leveraging efficiency gains, may use the facility of centralised kitchens for cooking meals
wherever required in accordance with the guidelines issued by the Central Government and the meal shall
be served to children at respective school only.”.

[F. No. 1-6/2009-Desk(MDM)]

AJAY TIRKEY, Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i) vide number G.S.R. 743(E), dated the 30th September, 2015.

RAKESH SUKUL 5717551 tssoan tasso

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.



		2017-05-17T13:59:21+0530
	RAKESH SUKUL




